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Desh refugees in campy (St.)

Sir,can I lay it om the Table of the
House.

MR. SPEAKER : That is right,

SHRI R. K. KHADILKAR™T lay the
statement on the Table of the House.

Srarement

According to the information available
some barracks in the refugee camp at Moi-
lam were gutted by fire which broke-out
at about 130 A M on the 29th October,
1971, and aboot 15,000 persons were affected.
Three persons died and four were injured.
On the same night and on 13-11-1971 and
20-11-1971, three other fires broke-out in the
same camp There had been no loss of life
or any significint damage to property m
the second fire on 29-10-1971 and that on
1311 1971, On 20-11-1971, however, 2112
persons were affected and 4 persons died.
The cause of the fire 1s under investigation,
The possibr'ity of this being a case of
sabotage cannot he ruled out.,  Security
arrangements have been tightened to guard
against s thotage activities by Pakistan agents
in the horder areas

Those refuzecs who were affected by the
fire were given necessary relief assistance in
the shape of ration/free cooked food, wear-
ing apparels and blankets Alternative
accommodation was also offered to them
in some bartacks available but the refugees
declined to move because they were afraid
of Pakistani shelling. Ordars have now been
issued by the Government of Meghalaya to
construct barracks with refugee labour and
Government material for those who have
been affected.

Clothes and blankets have already been
supplied to the refugees, who were needy
and deserving, out of donations received
from the voluntary organisations.

The Government of Meghalaya, along
with other State Governments was autho-
rised to arrange for the purchase and supply
of clothes 10 all the refugees in camps as
early as on 2ad September, 1971. The
Government of Meghalaya have nvied
tenders for supply of clothes and tenders are
wn the process of finalisation. It Is expected
that distribution of clothes will commence
in about a week or 10 days time.
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As regards supply of blankets, it is
undersiood that the entire requirement of
camp refugees in Meghalaya to the extent
of 3.55 lakh blankets has been supplied and
distribution of blankets Is in progress,

12.06 hrs.

DIPLOMATIC RELATIONS (VIENNA
CONVENTION)Y BII 1+

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARYN SINGH): I
beg to move for leave to introduce a Bill to
give effect to the Vienna Convention on
Diplomatic Relxtions (1961 and to  provide
for matters connected therewith.

MR SPEAKER : The question is :

““That leave be granted to introduce
a Bill to give effect to the Vienna
Convention on Diplomatic Relations
(1961) and to provide for matters
connected therewith.”

The motion was adopted. .

SHRI SWARAN SINGH:
introducet the Biil

Sir, 1

12.07 hrs

STATUTORY RESOLUTION RE:
RAILWAY PASSENGER FARES
ORDINANCE AND RAILWAY
PASSENGER FARES
BILL --Contd.

MR SPEAKER The House will now
tuke up further discussion of the following

resolution moved by Shri Afal Bihari
Vajpavee on the 24th WNovember, 1971,
namely :—

“This House disapproves of the

Railway Passcoger Fares Ordinance,

1971. (Ordinance No. 17 of 1971)

promulgated by the President on the

22nd October, 1971."

The House will also take up further
consideration of the following motion
moved by Shrimati Sushila Rohatgi on the
24th November, 1971, namely =

“That the Bill o provide for the

*Published In the Gazette of India Extraordinary Part 1I, Section 2, Gatedzs-11-71.
flatroguced with the recommendation of the President,
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levy of & tax on railway fares, be taken
into consideration™.
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[SHRI SE HIYAN in the Chair]
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SHRI HUKAM CHAND KACHWAI
(Motena) Sir, there 1s no quorum.

MR. CHAIRMAN Let the quorum
bell be rung—Now, there 15 quorum. Shri
Chittibabu,
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*SHRI C CHITTIBABU (Chingleput)
Mr Chairman, Sir, I ama thankful to you
for prving me an opportunity to participate
in the discussion on the Railway Passenger
Fares Bill, which 1s before the House to
replace the Ordinance promulgated by the
President on the 2Ind October, 1971 The
Bill provides for the levy of a tax on
railway fares to meel the growing cx
penditure on the mamtenance of 10 mullion
Bengla Desh refugees Al our countrymen
from Himalayas to Cape Camorin 1re
behind the Government n therr humane
endeavour wnd thure 1s no doubt that they
will unanimouslv extend their whole hearted
cooperation t» the Government n  then
effort to tide over the unprecedented and
huge «conomic burden cast on the countr
But, 1 would hke to know whether this
kind ol levy will be extended from year to
year oOr 1t Is Just A tempotary measure o
preventi our economy from being completely
disrupted by the unending mflux of refugees
from Bengla Desh 1 do appreciate that
it is a laudable objective based on
humanitarian ¢ nsider itions t) give succour
to the suffering refugees At th. same ume
I woild bike to know hy what time they
are lhikely to return to their country | ask
this question because our Prime Minister
has not informed this Hous about the ume
by which these refugees are hike'v to go
back In Pakistain national emergency has
been declared and tlie people of Pakistan
are being prepared to face an eventual war
with India o fact there 15 war hysteria
throughout Pakistan  On the other hand
the countries of the world have appreciated
the restraint shown by India at this crtical
juncture

1 would Y1ke 10 point out here that thiy
1s the first ime 1n the independent history
of our country 1ecourse has been taken by
the Government to promulgate taxation
proposals through presidential Ordinances
When the late Lal Bahadur Shasiri was the
Prime Minister this procedure was not
adopted At the tume when Jawaharlal
was the Prime Minister, the then Speaker
of Lok Sabha, Shr1i Mavalankar objected
to the procedure of issuing taxation
ordinances during nter session Even our
present Speaker pointed out that just a few
days before the Lok Sabha met such
Ordinances 1nvolving taxation proposals
shouid mot have been promulgated 1
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would only say that the issuance of taxation
ordinances during inter-session, especially
just a few days before the Parhament 18 to
meet 15 not condicive to sound parlis-
mentary conventions

Sir the Government, nstead of issuing
so many Ordinances, could have as well
presented a8 Supplementary Budget during
this session so that the people would have
known the taxation burden in its entirety.
1t 18 also not clear whether these taxes have
been impnsed temporarily or on & perma-
nent basis It 15 dlso not clear as to the
amount of twvenue the Government will be
getting from this levy | have been hearing
the plea of the Ministers mm support of these
ordinances that the Departmental machimery
and the officials have 10 be given time for
working out the taxation proposals and that
18 why these ordinances werc wsued [
would like to ask  have the departments
not worked oul ecarlier such taxation
proposals ? Are thu ofhuals so 1nexperienced
as to requure tme for working out the
details of taxation proposals ? Year after
year m cvvery Bud.cl taxes have becn levied
and the Departmoents have been implement-
mg them [ am not able to appreciate the
explanation given by the Ministers in this
regard

At tht behest of the Cenue, the
Governors have als» msued such ordmances
ltvying, taxes This only shows that the
Centre has also t1icd 10 wurb the powers of
the State Legnlatures 1 would only say
that, however laudable the objectivc may be,
the Government should not set up
precedents which go agamst the spirt of
democrat ¢ junctioming

I rom these taxes, 1t I1s estimated that a
sum of Rs 30 «rores wnl be collected by
31-1-1972  What 13 the mcome f{rom the
passenger fare tax ? Just belore the
pailiamentary elections, the country was
mundated by the slogan of Garibr hato from
the rulmg party But, after the Bangla
Desh cnists thss slogan has been given a
go by In f{act, 1t 15 known to everyone
tha poverty mm the country has increased
and 1t 18 more widespread now None can
dispute the fact that of the total ralway
passengers, neatly 90 , belungs 1o the
category travelling in 111 class 1 would
not have minded if taxes had been levied
on passengers travellmg m I Class and

— - ———

*The origmmal specch was delivered 10 Tamul.
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Air conditioned Class. 1 do not also object
to the tax on inland air fare tax. But the
taxes on 1alway fare and postal articles are
against the professed sympathy of the
ruling party to the poor people of the
country., Are they gomg to create a
socialistic State with this approach 1o
commn people and to their problems ?

In reply to my unstarred question No.
1354 on 23 11-71 the v n Ralway Mimster
has stated that during the firist .ix month
of this yeal, the rmilway eatnings have gone
up by Rs. 7 crores more than the budgeted
estimate, while the working expenses of the
Roillway have also gone up bLv Rs, 24
crores as compared to the anticipated
expendilure  in the  Budget  If  the
admimstrative  expenses go  up by Re. 17
cions i six moiths I do not know how
the Railway Ministry v going to achieve
s target of development 1 would hike to
request the hon  Raitway M nister (o ex-
plain this pont

Are there no alternatives at all for the
Department to rane the reguirement amount
of revenue ? It 15 vstimated that the thefts
on the Railwav come to Ry, 17 wiores in a
year The wnoust of compensation  paid
for pilferages alvo Loms to R« 20 crores a
year. [If the Railmay Administation gears
up its machmery to check and control
the thetts and pilferages, thev would get
Rs 37 crores a vear, wasicad of the paltry
sum of Rs § crores which they are likely
to get through this levy on passenger fare
I would request my hon triend, Shr Shafi
Quercshi, to explain the steps taken by the
Railways to eradicatc this evil

It is estimated that the population of
the country increases by 2 crore. and 40
lakhs a year During the past 24 years,
approximatelv the population would have
gone up by 25 crores. Thi» would naturally
have resulted in increased travelling public
and the income of the railways would have
gone up considerably. It might be argued
that due to rapid increase in the cost of
industrial raw materials, the expenditure on
the Railways has gone up. (t is not that
the Railways alone have been aflicted by
the price rise. In fact, 55 crores of our
people have been suffering untold miseries
on account of the rising cost of living, It
is also estimated that by the end of 1972
the number of unemployed in the country
would be 4 crores and 20 lakhy., What
pteps have been inken by the Government
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to creat employment opportunities for these
young men? I would appeal to the
Minister, not as a number belonging to the
Opposition party but on behalf of the
poor people of the country, that the taxes to
be levied on passenger fare and on postal
articles should be withdrawn

1 would refer to the fact that in the
matter of railway development Tamil Nadu
has been completely neglected We have
been demanding for decades for a railway
Iine between Trivandrum and Cape Camorin
which  will connect  Naegercoil also.
Sumlarly, we have been pleading for
Chinna Salem-Chingleput railway line, But
the stock reply of the Railway Ministry
that they have not got adeguate funds to
undertake these schemes, There is no
double track at all in Tamil Nadu. The
people of Tamil Nadu have been asking for
a double track for a distance of 18 miles
from Tambaram tv  Chingleput, but they
are told that electric trains are running on
this track. There is another long stanging
demand of the people of Tamil Nadu,
There 1s broadgauge line up to Arkonam
and they have been asking that this
broadgauge line should be extended upto
Chingleput via Conjeevaram. Jt is a
distance of only 30 miles. Tt need not be
a double track, but only the cxtension of
broadgauge line from Arkonam upto
Chingleput. If this is done there will be
broadgauge connection at Chingleput. But
no attention has been paid to this problem
by the Railway Minisiryv. How are they
gomg to Nft the lignite fron Neiveli to
Salem, where stecl plant 18 coming up ?
Inspite of repeated requests from the Tamil
Nadu Government that there should be
double track between Neiveli and Salem if
the Stecl Plant is to come up within the
targeted date no action has been taken so
far. I am wunable to wunderstand the
negligence shown by the railwavs so far as
development of railway system in Tamil
Nadu is concerned,

1 would also request the hon. Deputy
Minister of railways to pay some attention
to the type of food served by the railway
catering department, since has  himself
peesonally secn at the Central Station what
kind of food is served to the passengers,
The running ptaff of the catering department
has not been provided with winter clothing,
The Members of Parliament from Tamil
Nadu bave been appealing for years to the
Ministry that the ronning staff coming tg
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North should be prowided with winter
clothing, but so far our request has gome
unheeded

T would urge that in the mnterest of the
poor prople travellmg 1 IIT class the
passenger fare tax should be withdrawn
Tnstead of creating new posts of General
Managers, lor the time being the adminis-
trative expenses of the Kailways could be
considerahly reduced I this 1s done, there
will be no need to levy this additional tix
at all

it is stated that a sum of Rs 3 crores
18 being spent every diy on the Bangla
Desh refugees When 1s 1t going to end ?
Before this session comes to a close the
Prime Minister should inform the house by
what time they will be going back to therr
country If our people irc not given a
definite 1dea about this, they will lose ther
faith 1n the present Governmant and  quite
likely they will start violent agitations |
came across a report of the Reserve Bank
that thousand croie  have been taken by
the Centre and the Siate Government as
overdraft I would like to know the steps
taken by the Government here to clear such
huge overdrafts and how the enormous
amounts of loans are gong to be repud
JF this 1s not done, the country’s economy
will be beyond redemption  If the Govern
ment take recourse to the issuance of
preaidentinl ordinance. to collect 1 ew taxes
then the people rise in revolt and 1t may
not be surprising that the entire country
may becomc a blondy garden of 1evolution
I would request the Government to see the
wniting on the wall and withdraw the tax
on the passenger fare affecting the common
travelling public in 1II lass

I thank you for giving me an
opportunity to participate in the Jebate

SHRI P VENKATASUBBAIAH
(Nandyal) Mr Chairman, Sir, this s
another Bill, replacing an ordinance that
has been formally promulgated by the
Pressdent The mamn obgect of the Orde
nance and the Bill 15 to collect addiional
revenue as railway fare to meet the increas-
od expenditure on account of the problem
created by the influx of a large number of
refugees from Bangla Desh When a Bill
of this nature 18 being discussed i this
Houve it 1s but natural that the members
who participate in the debate will bring in
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all types of issues which may not he dmectly
connected with the present Bill but which
have a bearmg on the working of the rail-
way system as 1 whole

The railways have been working at a
loss for the last few years and specially for
the last three or four years the budget of
the raillways has peen showing a gap bet-
ween revenue and expenditure Bui, on
some pretext or another, direct increase m
freights and fares was postpone! and only
indirect taxes were levied which will not
attract the attention ot the Members of
Parllament I personally fuel that if only
the entire system 1s overhnwuied and put on
proper gear there 18 no need for the Muus-
try to come jorward with u Bill of this
nature because they can economise In
expenditure 1n several dircctions

I know that our country 1s facing a
<tupendous problem of fecding mullions of
refugees Though we have wlofted Rs
60 crores 1n our Central object for rehabih-
ation of celugees, the expenditure 1s
mounting up and the figure has already
gone up to Rs 20 urores Government
have devised virious measuics to make up
this huge deficit  But I doubt he wisdom
of coliecting -mall amounts by picit meal
legmlation here and there are taxes on a
large number of items In some cases it
may even tesult in the expenditure on
collection of tax beaing much more than the
tax collected So, it would have been
better if they had come forward with one
comprehensive  Bill to  collect ncieased
revenues It 1s true that if they resort to
deficit financing 1t may have repercussions
on the economy of the country but there
are certain avenues which can be tapped
for taxation So, they could have resorted
to direct taxes and appealed to the senti-
ments and patriotism of the people for
collection of those taxes

In the present case, the States have
also been brought into the picture 1 do
not know how it will be apportioned bet-
ween the States the growing expenditure of
refugee rehabilitation

How are the States going to play their
role in the overall matter ? 1 do not know
In the Statement of Objocts and Reasons,
it has been stated

“In order to meet the expeaditure od
the relef of Bangla Desh refugess,
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was agreed at the meeting of the

Govornors and Chief Ministers of States

held at New Delhi on the 12th October,

1971 that both the Centre and the States

would fevy such additional taxes as

would be mnecessary and that the
revenues so realised by States would be
placed by the States at the disposal of

the Centre for the said purpose *

Now, the State Governments have
started levying additional taxes The
Andhra Pradesh Government also are in-
tending to levy certain additional taxes.
Other States will also follow and resort to
additional taxation In addition, the
Central Government will come forward with
additional taxation proposals The sum-
total of it will be that it will adversely
affect the living of common man and it
will also have an adverse effect on the
economy of the nation

When we talk of the railway adminis-
tration and ralwav fares, T do not know
whether the Railway Minister partieularly
and the Finance Munister have thought out
a sort of comprehensive plan to see that
the common man s taxed to the barest
minimum, and simultanenuly, the efficiency
of the railways will go up. A passcnger
or a person who sends parcels or some such
things will willingly pay if he feels that the
rallways are discharging an cfficient service
to the common man In the absence of
that, [ feel, this will prove an addiuonal
burden and the pennle will not bc happy
Lo pay these additional taxes

Soon after Shri Huanunanthaiya took
over the charge as the Railway Minister,
he said that every cffort will be made to
improve the revenues and that he will be
in a position to prerent a surplus budget
for the Railways. [ have yet to see whet-
her any such cfforts are being made in this
rogard.

Several other factors that have been
mentioned by mv hon. friends who have
preceded me with regard to the facilities
that are to be provided to the travelling
public must be ctaken into considera-
tion. AIll these factors must be takcn
into concideration whenever the Govern-
ment comes forward with such tax measures.
I hope the hon. Minister will look iito
it and have a comprehensive examination
of all matiers and sec that the travelling
public and the common man will fecl not
pnly his patriotic duty to bear the additio-
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nal burden but will also feel that the railways
deserve to be paid more.

T appeal to the hon. Minister to take
all this into consideration whenever he
comes forward with such measures,

it yamTy wwTA (oEEw) © gawfe
wEtr, Wy ¥ faw ¥ faeav frorae
gt wft arvE Yy omw 10 Fgt @
Y W owTer & 727 7, 9 greqq & g€
femratam 1 317 3 29 M2 A QA
FY ¥ fr oy famd awr < fEvd
FIOT AX, A 4 wAF T A A fw
fex dara g9r FAEE A7 Far 9%
T frar w0 Tw SEICE qg TS
FAAT ¥ 94 WG @ |
o1 g wyT weapeat Haw § (e W
wnwa fom ate ® feuaraar @R
7z A Y FAAT & ofr wgfeT wAm g
s & st o7 fadw v g

#1 & 3 warerg ¥ A Awar g 5
fasa ¥ nar F¥v-A1 AW § foaer FwC
zq Avg & 9fqs & wfaw 57 oAy qwar
7 JAT @I AT | & qF N FFAT Frgav
gfR N Ty am R & I AR ¥
Ty ¥ w7 GGAIA wwEr g, aifs s
#t wrgw 27 a% fr fFe g7 7% gw awen
qw & womfen 2 gErgaT FT IwY
&1 97 g7 ATHI AT AW Y AYGQAT
A & A g wfgr o B fw
FATY ggraar & fad WA g1 I
faare & grar 59 AW { $AT AT FT
AW | AT FHTR I I CF qAEH
g%z WTaT gAar §, ®IT gL gAIR W A
waar %y fafra wwre & 9 W w1
ZT G ¥ AW $@ ¥ syaear €Y A7
W

qW 72T 97 & 47 Spaeqt Gd §,
aEt qX ¥ I eqEwedT W@ AW A
e W€ e ag g AT & ¥
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O & Frar 7% aar famrAgl oF
@ waeft §, & A aAd wR A
g as arar §, 7 A mfear |ra-
(@ o % A€ g & ¥ A afed
Y FavfrRt ax & omav s oawar ¥
et ¢ 5w gwoaww @
e

ared fege Svd § wrgefr g vy
A 9T wew & 4 oam @€
raF A A AW g ot 7F I
7Y gT ave ¥ oA frar smAr &1

4TS ¥AY GATAA FT |@F AT qA1
17T &1 afe Yad fawmm g A 9
T Y YT FF AY qEwE @0 7Y 9E
| wETT A 92 o7 R A & g
PoEr swAY @1 mrad ¥ AT R
geqT | I @rfRar @ WwIE
T AT T &1 & g Yo A R
raT ETET g 5 w9 4R
Tar g, ¥ argw &, Seaer ATIA 71
IAT THA TIRAT FIAT AFAT & )

st gem @@ wgaw  qA9fa
feg gR @t orv fame ¥ fodr @1y
il

MR CHAIRMAN
'mber from your
sken

Mr Shibban Lal Saksena

No, Please One
Partv  has already

PROF S [ SAKSFNA (Mahary-
3) Dunng the last thuty-five vyears
my parliamentary life, I have nwver seen
h a lange number of ordinances passed
ang such a shorf time lhe lightness
h which the Government passes the
linances was shown yesterday when the
all Coms Bill was being pavsed There
» no necessary lor it Fven then, an
fmance was passed forit I hope, Sir,
Government will consider the observa-
w of the late Shr Mavalankari, when
sard that ordinamces are a denial of
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democracy and they should ant be resorted
to on such flimsy pretexts This 15 one of
the things which, I hope, the Government
will take to heart and will not insult this
House 1n this manner in future

It 15 most objectionable to pass ordinan-
ces lor taxation purposes it has mnever
been done before It s for the first time
that we sct so many ordinances passed for
purposes of taxation These ordinances
wre taxing the poorest of the poor They
have taxed all the essential commodities
of public use, 1hey have taxed Railways
which everybody uses | verybody who
pavs more than Re 1 as railway fare 1s
taned  Simularly, in 1egard to  postare
stamps and n regard to newspapers, thust
taxes will hit the poor  If thss 1s socialism
what kind and varity of socalism 15 this ?
Is this the way to rumowe poverty ?

Therefoie Sir | hope thu Government
will try to sec that these taves aie replaced
bv other taxes which cin be levied on the
richir people sho cin aflord to pav If
they want, let thum tax air-conditioned
travel air-travel ctc o1 those who can
aflord to pay  Thev are taning everybody
who pays more thain Re 1 railway fare and
this 15 something picposterous  This amount
of Rs 70 crores could have been collected
by savings in the varous depariments

1 hope Government will trv to see thal
these taxes are 1eplaced by some other
measures to got thus much money by saving
and by taxing the rich

It 18 most surprising that the Bangla
Desh 1cfugees should have been sclected as
the reason for the promulgation of these
ordinances The whole countrv 15 one in
trying 10 help them, but we should not tax
the pcople on their acconnt  We are spend-
ing from the general revenues for their up-
keep Why should we say that we are
taxing for their sake 7 1lus s something
which 18 not 1in good taste

I would have agreed to pay taves if
there had been 1 war  Fven though Pakis-
tan 1s tiying every dav to provoke us, stll,
we have nol declared war We should go
out for all-out war and liberate Bangla
Desh m a weck’s time and liberate owcu-
pied Kashmir and teach Pakistan a lesson
for ever In that case I will support any
amount of taxes for meecting, thejwar ex-
pendityre  The problem of refugees has
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been crcated by your wrong poliies It
you decide to wage war, the whole House
would have been ready to vote any amount
of money tor meeting the expenditure of
the war I verybody would tighten his belt
to pay the. taxes Today there 15 no war
and these taxes on the poor cannot be

Justified

I hope the Government will take heud
of my warmngs and withdraw these fanes
which are lntting the poot  Thank you

& wawaT ()  ganfa sgEg,
WEH fRur 7 O goad 31 Az g
qaar of & fagg |, & gawr [QAg 7@
sl esigurgrmmal & weraw
dra? ew § arfaa &1 gaw & F qwar
aw® 7 A oy @ g e v
& arfagi a Y Jo falg g vgar 2
fo o oy & @fnar dae @F 47 @Ay
¢ 30 uFus ¥ 50-50 YT 60 60
arft w7 w@ Y afvd w aF FVFR
T ITY ae 9 ) wm ad Rar g
VKT 71 A Tmy a9 & mfxdr
TFAGT T 41§ Aot ART 1 WY A
#AAdft # 39 gforwm g miom A
fesa dinte 2 & s sy 3 faaw v
mifaar sy afr afemd w1 AW T
qEdr & 1

ot afafaa @a & 29 A
& A1 FRAMA 2 97% w@Iw AW AT
fades sy amger 2 Vit & wer w39
A TR AT & TGT 4T 1 AT T
WY & 91 48 award § 3 = sawifan
FT BT TINQ 477 ¢ 1 7 FHfear A
ATAIGS A1 G LqraT ATGT § W A
A F1 W77 oA@ far wEr g @
swT At fedfs wrorarm & wage ¥
2 1 =7 sAxIfRd) &Y ara & A o g
qrar Al @ 1 gAY A a@ 37 Al
wtA & fav dwre agr gar 81 37 38
I AT A #Y wifger v § o sAw!
< fear sar g1
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awrmfa Y, 7 fqafas & @iw
v% H-a1etg A §1 ZFT g Tgr
argy &1 fmfo s@ & fag av 195
A agr ¥ wawfofafe s o a1 @
afsa sagy Ave FE N sm ad
7€t ¢ | fagelt A% /9T 4 Iq arg o,
HEF IH WY rA ANt g @ W
¥ ATHT AP ¥ TAAT F qEgrEa ¥
a1 afwd gast mro as oo a8 fear
%71 & Wi wgeg & ardgar &7
3t frafsx &x % ¥ tord oA o
famtg e svar w wiifs @
guTg } Fgr 1 o WrE aar a8 &f
aE T

aarafa 7g12g, T wgd 9T T
HAqE WE-ATe) qAqT fede @iw
fov s o ar 9 Y FT A I
At gun ag wg fear o & fw @A
g 7 A2 feur & WERT gW 991
arFy Ay & mry P Tafag & fade
gwr fe oy qv fesz 3 T A9
41 @7 gF77 § Frae ¥ & fag &
AT | FaFY a2 foy wry foF w@oOw
q WAt wag w1 SN A% 6
ar ) arg @ & faaga e fa &
T & A4 ¢ W1 T q@EET A
N af@ fagram i @ osI & ®
§ HYAT WGW AATA FIATE |

SHRI BISWANARAYAN 5S5HAL1
(Lakhimpw) 1 risc to support this L
which sechs 1o levy certain taxes om ¢
rallway passengers We must distingu
thesc taxes from increases m ratlway far
This 15 nol an incredse in railway fares,
s simply 1 tax tuemporanly imposed on 1
railway passengers, which will go for 1
benehit and the welfare of the crore
people who have come to our country frc
Bangla Desh

1 am surprised that those who used
vhed tears for these unfortune men 4
women chitdren and mothers who
suffered & lot, who have been uprooted,
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have left their country and come to our
country in great Panic and to whom we
are giving shelter, are now opposing this
measure which seeks to give them some
help. 1 see no point in protesting against
or opposing these measures.

It has been argued that even the third
class passengers are made to pay some tax.
I must say that in such are near emergency
which prevails in our country, the entire
population should feel that they are paying
something for the cause of the nation and
for the welfare of the one ciore of uprooted
people. Therefore, there is nothing in the
nature of any injustice if the Bill makes
even the third class passangers pay 5 per
cent more on their travelling expenses: On
the other hand, those who can afford to
travel in third class by paying some amount
are surely better off than the thousands of
others who cannot afford even to travel by
train. Therefore, there is no irregularity
and no justice and no indiscrimination if
these richer passangets are made to pay for
the benefit of those uprooted and unfortunc
people who have been forced to leave their
territory and come to our country.

In this connection, 1 take this opportu-
nity to ventilate some of the grievances of
my State,

MR. CHAIRMAN :
after the lunch recess.

He may continue

13.00 hrs,

The Lok Sabha adjoyrned for Lunmch till
Fourteen of the Clock.

The Lok Sabha reassembled after Lunch
at four minutes past Fourteen of the Clock.

- [MR. DEPUTY-SPEAKER in the Chair]

SHRI SAMAR GUHA (Contai) : Sir,
1 want to draw your atiention to a very
important incident of tempering with the
Joyalty of a patriotic Indian by the wife of
the High Commissioner of Pakistan.
Recently, there was a special prayer held in
‘the shrine of Nizammuddin Aulia for the
" success of the. freedom movement in+ Bangla
‘Desh, But then, the wife of the High
Commissloper of Pakistan who went there,
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sbused the Chief Imam there, remonstrated
and insulted him saying that ‘‘you h_ua
done wrong and you have acted as a traitor
to our country and you should not have
done this.” The Government should make
a statement whether it is permissible to do
this to a patriotic Indian, whether his
loyalty could be tampered with and he can
be threatened and abused in this way. I
wish to draw the attention of the Minister
of Parliamentary Affairs to make a statement
in the matter, whether it is permissible.

MR. DEPUTY-SPEAKER : Order,
order. Shri Biswanarayan Shastri.

14.4} hrs.

STATUTORY RESOLUTION RE: RAIL-
WAY PASSENGER FARES ORDI-
NANCE AND RAILWAY
PASSENGER FARES
BILL—Contd.

SHRI BISWANARAYAN SHASTRI :
Mr. Deputy-speaker, Sir, as 1 have said
before, I take this opportunity to mention
some to the urgent needs of my State so
far as railways are concerned. Not only
the industrial development of Assam
depends on the importance of the railway
system but the safety and security of the
entire Northeastern region depends on it.
Therefore, 1 hope the Railway Minister will
pay his attention while collecting tax from
the passengers which is levied by this Bill.

The people of the north-castern region
are destined to live in a peculiar geopolitical
situation. That condition is not our crea-
tion. We are destined to live in such a
condition. The link of that region with
the rest of the country is by a narrow
corridor which is less than 40 miles, By
that corridor run our national highway, the
broad gauge and metre gauge railway lines
and the crude pipeline which brings crude
oil from Assam

MR. DEPUTY-SPEAKER : What has
it got to do with the present Bill ?

SHRI BISWANARAYAN SHASTRI :
I am taking this opportunity to urge upon
the Government that adequate attention
should be paid to this aspect as there is
acute scarcity of steel, cement and other
thibgs in Assam. = . . . . :
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MF.. DEPUTY-SPEAKER : Pleasc be
relevant to the Bill. 1t relates only to the
levy of tax on fares ; it has nothing to do
with the problems in those areas which you
are referring 10. Kindly be relevant.

SHR] BISWANARAYAN SHASTRI :
This aspeet cannot be ignored. The recent
opening of the Farraka barrage had lessened
the mileage and the ume but it does not
solve the problem bicause transhipment
takes place.

Having said that | must say that this
Bill provides for the levy of taxation for the
benefit of the unfoitunate people who have
come to our country and keeping the abnor-
mal situation in view 1 hopc this House
will accord its unanimous approval to this
Bill.

THE DLPUTY MINISTER IN THL
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATAGI) : I should like to
thank the hon. Members of the House for
the valuable suggesuons and 1 am sure  that
many of the suggestions extended by them
would be of usc 1o the Government 1n course
time when 1t could devise means to include
some of them at the time when the budget
comes into operannon  But the fact remains
that the entire opposition has united, and |
can understand their point also, against
taxation by ordmance. 1 would like to allay
their fears as far as possible by explaining
the extenuating faclors which may o1 may
not meet their charges.

1 would like to draw attention to article
123 of the Comstitution which lays down :

“If at any ume, cxcept when both
House of Parliament are mn session, the
Presidemt is satisfied that circumstances
exist which render it necessary for him
to take immediatc action, he may pro-
mulgate such Ordinances as the cir-
cumstances appear to him to require.”

I do not think that the country has to be
told or the hon. Members have to be told
that the circumstances were such and the

mpulsions behind these exigencies were
uch that Government thought it necessary
to promulgate the ordinance.

They have quoted the ruling of the late
revered Speaker, Shri Mavalankar, and the
reply given by Pandit Jawaharlai Nehru.
While they gave one side of the picture, 1
may be permitied to present the other side,
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This is what the late Pandit Nehru said on

13th December, 1950 :

“[ think all of my colleagues will
agree with you that the issue of Ordi-
nances is normally not desirable and
should be avoided except on special
and urgent occasions.”

We are all of the same view so far as
this matter is concerned,

“As to when such an occasion may or
may not arise, it is a matter of judg-
ment.”

That is where we differ, whether
have been issued or not.

In his letter of 19th July, 1954, the late
Prime Minister Shri Jawaharlal Nehru again
said :

“We have been reluctant to issue
Ordinances and it is only when we have
felt compelled to do so by circumstances
that we have issued them You will
appreciate that it is the responsibiity of
the Government lo  decide what steps
should be taken in a particular centin-
geney,™

I hope there are no  two views on the issue
that theic is a contingency now.

*1 am niyself unable to sece why this
should be considered undemocratic. Of
course, this power, like any other power,
may be abused and Parliument will be
the ultimate judge as to whether the
use of this power has been right or
wrong ”»

it should

So, that shows the reluctance of the Govern-
ment, whether that Government or this
Government  loday, to ssue  Ordingnces in
normal times, which 1s healthy convention.
It 15 only the particular contingercy and the
compulsions behind 1t that have made
Government resort 1o this Ordinance,

It has been said that in the past there
has heen no taxation by Ordinances, but the
history is otherwise. Just for putting the
record straight T may point out that earlier
therc have been some Ordinances where
taxation has been levied, for instance. The
Mmeral Oil (Additional Duties of Excise
and Customs) Ordinance, 1958, the Sugar
(Special Excise Duty) Ordinance, 1959. The
Indian Tatiff (Amendment) Ordinance, 1965,
The Indian Tariff (Amendment) Ordinance,
1966. The Mineral Oil (Additional Duties of
Excise and Customs) Amendment Ordinarce,
1966 and the Taxation Laws (Amendment)
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Ordinance, 1967, I am not trying to justify
taxation by Ordinance but only pointing out
that there have been instances in  the past
where there must have have been similar
circumstances and compulsions behind them.
(Interruption) We abide by the convention
laid down by the ruling of the hon. Speaker,
we also share that feeling, but in particular
circumstances such measures have to be
taken though in normal times thev may not
be necessary.

Thirdly, they say that (he burden will
fall upon the third class passenigers, that the
common man should not have been trou-
bled. They accuse the Government of
preaching a socialistic pattern of society and
indulging in various slogans, but of hitting
the common man in practice. With reference
to this particular Ordinance and Bill 1 wi!l
only say that this theory of the common
man also has to be exploded. Let us realise
that we are a poor country and 75 to 80 per
cent of the people costitute the common
man, no matter from which walk of life
they come. It is a comman man’s country
consisting primarily of people not subjected
to luxuries. This myth of the common man
has to be exploded once and for all. May
1 ask hon. members, when the rcfugees who
have been rendered homeless and have been
forced by circumstances to take sheller in

our country in Assam, Meghalaya, West
Bengal and Tripura—in Tripura the influx
of refugees is as much as the local popula-

tion itself—is not the common man already
sharing the burden so far as daily food,
shelter. c¢fc., are concerned ? Is not the
cammon man already bearing there burdens
willingly also ? Why should we say things
here which may directly or indirectly hurt
the morale of the people ? In Tripura and
other States, the local peopal have been so
generous and understanding that they have
even sacrificed their wages of labour in order
to accommodate the refugees who have been
forced to leave their hearth and home. So,
the common man is already sharing the
burden, whether it is rise in prices, ration.
etc. He has never grumbled. WNot even the
tribals, who may have the apprehension
that the refugees may stay on far some time,
have objected toit. I do not know how
the cultused, educated, highly qualified
members of this House, fear that the comm-
on man is objecting to that.

SHRI JYOTIRMOY BOSU (Diamond

NOVEMBER 25, 1971
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Harbour) : Why isit that youare nd
collecting the arrears of taxes to the {une.ol
Rs. 862 crores, 92 per cent of them bein
due from the corporate sector ?

SHRIMATI SUSHILA ROHATAGI:
1 do concede that there are various sphed
in which the Government machinery has t
be geared up and there has to be streamlir
ing. I think we need the advice and sugge
tions of hon. members in our cfforts. That
is where we are united. But let me fioish
the common man’s ideology before I gotto
the rich man and the tax arrears. So fars
this railway tax is concerned, it will aﬁ'aﬂ_
the people in this way. Not that the Go
vernment wanted to hit the common mai;
but how for it will hit will be illustrated by
the following :

So far as the ordinary third class farc#
concerned. upto 100 KM, on a fare d
Rs. 2.65, the increase will be upto 15 paisi
Upto 500 KM, on a fare of Rs, 12.50, bt
increase will be upto 65 paise. Upto 160KM|
on a fare of Rs. 22, increase will be Rs
1.10. Upto 4000 KM, in which a perso8
can travel throughout the length and breadd
of the country, on a farc of Rs. 72.95, ¥
increase is Rs. 3.65. This is how the thirk
class ordinary fare will be affected. Thost
who pay less than onc rupee as fare will nol
be subject to any tax levy whatsoever.

Coming to third-class mail ftrains, fora
fare of Rs. 3.50 up to a distance 100 kil
metres the increasc would be 20 paise, fora
fare of 16.30 for a distance of 500 kilometres
the increase would be 80 paise and on 1,00
kilometres or a fare of Rs. 28,50 it wou
be Rs. 1.45. On a distance of 4,000 kil
metres or a fure of Rs. 8545 the increast
would be Rs. 4235, I wonder how many
pecople undertake a journey of a distance of
4,000 kilometres in our country.

So far as air conditioned class is con
cerned, it has been suggested rightly whichl
corroborate, that the pecple who travel by
this class are in a position to pay moré
Naturally, in their case the gradation of fax
is a little higher, going up to Rs. 32.75 for
the longest journey of 4,000 kilometres.

This will show that the chalge that thi
levy is hitting the common man is something:
which is not borne out by facts, [tdos
not stand to reason, Yet, it has been advo
cated by the hon. Member,
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SHRI JYOTIRMOY BOSU: If you
take care of the penny, the pound will take
carc of itself, Don't say that a small increase
may not mean anything. You do it three
times or four times every year.

SHRIMATI SUSHILA ROHATAGI :
We will take care of both penny and pound.
But will the hon, Member take care of
cither of them ? [ want to fight logic with
logic.

SHRI JYOTIRMOY BOSU : I am also
willing to fight.

SHRIMATI SUSHIIA ROHATAGI :
So, the charge that why do not we have our
sympathies for the common man and that is
why we have imposed this levy is not
sabstantiated,
" Further, this would exempt 53.8 per
‘cent of the passengers from the tax. As such,
this tax does not hurt the common man.
’-'Because, the earnings from the third-class
itself comes to about 80 to B8 per cent of
the earnings. As such, 77 per cent will be
gxempted from this. Therefore, that argu-
" ment of the hon. Member falls.

Then a suggestion was made that the
third class fare should be exempted from
this levy. Let us be realistic. Apart fiom the
calamities like flood havoc and cyclone and
the consequent increased expenditure, we are
in a developing stage and our plans have to
be fulfilled. So, increased taxes are unavoi-
dable. If the tax is not levied on railway
fares then the alternative would be to levy 1t
po such articles and instruments which
would vitally affect the production. Ata
time when increased production is the need
of the hour and a determined attempt is
madc by some of the parties to dislocate
production by strikes and  gherraos, we do

not want to impose any additional tax
which would affect production in vital
sectors of our economy. Thereiore, even

though we need increased revenue by way of
laxes, we do not want the production to
suffer. On the ocher hand, we want produc-
tion and econoinic growth to be accelerated
in the face of the new challenge we
are facing on the borders. We do not
want production to suffer by levying taxes on
some of the items suggested by some of the
" hon, Members.

Then on the question why the Ordinance
did not come into operation’ from the date
of promulgation, T said that its coming into
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force on a particular date was coincidental.

It was not the intention of government to

either by-pass or ignore or treat with

contempt Parliament. It is a sovereign

elected body and the question of contempt

does not arise.

4, 1893 (SAKA)

I think, the very nation itself is rather
repugnant and they should have no fear on
that. But the fact is that we badly need
resources to meet Bangla Desh problem.

I have some of the figures of amounts
expected to be collected from various levies
and I would like to place them for the
benefit of the hon. Members. These are
the daily revenues collected from each of the
lives imposed under these Ordinances. From
the Postal articles, excluding Sundays and
Holidays, it comes to Rs. 3,58,000 per day :
from excise on mnewspapers, excluding five
National Holidays, it comes to Rs. 1.4
lakhs ; from Stamps, it comes to Rs. 575
takhs ; from Inland Air Travel, it comes
to about Rs. 70,000, The total revenue
collected per day so far has been to the
tune of about Rs. 11.55 lakhs, or nearly
Rs. 12 lakhs. That is an estimate of daily
revenue.

Now, the Bill has to be passed by both
the House of Parliament and, after that, it
will have to receive the assent of the Presi-
dent. After that, certain preparatory steps
have to be taken. In the case ol each of
the Ordinances, as vou have seen, that is
implied and certain preparatory steps are
required. In the case of stamp collections,
we require about 70 crores of additional
stamps which are necessary and, unless these
stamps are printed at the Printing Press at
Nasik, I do not think we will be in a posi-
tion to supply all the stams wherever they
are required. Specially, all the treasuries
will be requiring stamps without which the
work of the treasuries will be dislocated and
the common man will be subjected to a lot
of inconvenience. 1 think, the concern of
the common man should be shared by the
Opposition parties.

So far as the woewspaper levy is con-
cerned, if the newspapers were published
and they did not compiete all the formali-
ties. . .

MR. DEPUTY SPEAKER : That is
coming in the next Bill. -

SHRIMATI SUSHILA ROHATGI :
Yes. The total effect is that certain practical
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steps would alo be required betore they
come into operation and, as such mere
passage of the Bill alone would not be suffi-
cient and 1n the public interest, from the
point of view of execution, from the pomt
of view of practicality and from the pomt
of view of operation a certain time factor
was required  If each day we were to lose
Rs 12 lakhs, 1n 2 month 1t will come to
about a crore of rupees 1 think, 1t 1 quite
a big amount to bz Jost in the present
contingency

About the railways J can only say this
One reason whv this 1s also necessary 1s that
we have one of the biggest railways n the
woild Tammno. trymg to exonerate the
railways on any of the charges that my non
friends made We also know there are many
things in which the ralways are wanting |
am sure the rallways wrll improve their
performance 1 hure are difficultics and they
have to be fou ht out T think the points
made by the Opposition partics must have
been noted by my hon colleague, the R ul-
wa; Minister Ihey will look nto those
things There 1s definite scope for improve
ment There art no two wviews about 1t
At the same time our rallways happen (o
be one of the biggest railways in the world
The revised fares have to be provided at all
the seven thousand and odd stations that
exist in  the country and from the public
convenience point of view, 1t was also nece
ssary that revised fares were also published
and they were made available at the places
they are required We had to resort to these
Ordinances 50 that we touch those items
which would be of mass circulation and
which would have mass involvement with
out, at the same time causing a great deal
of expanse of thu. machinery mnve lved

Turther, fo1 the information of the
House, I may sdy thit normally, the railways
on an operate on like this, on a
function like this take from 3 to 5
per ocent collection of the octror duty
But becausec this happens to be a laudable
purpose, they have decided to charge not
more than 1 per cent 1t does not work out
to more than that 1 think, that factor
should also be taken into consideration
The railways have made special provision
for this

Regarding other things, as to why the
Government did not take regourse tp other
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measures, Shri Atal Bihari Vajpayee men-
tioned a number of other measures, the
races the lotteries, the hotels ¢tc 1 think,
cach of them can be tiken on its own merit
and each of them requires

MR DFPUTY SPEAKER
suggestions for action

They are

SHRIMATI SUSHILA ROHATGI
Yes They are suggestions for action

Then, 1 may mform the House that
some States have alreidy taken some mea-
sures, Within their legislative competence,
some States have ahcady worked upon this
idea and thev have mmposed certain taxes
or duties, whatever thuy are  1n the States
Thest States are Bthar  UP Haryina Hima-
chal Pradesh, Punjab, Madhys Pradesh and
Maharashtra The dutails are not available
with us but the States hive already taken
some measures Wt 4lso hcar that with the
Andhra Pradush Government  there 1s a Bill
with regard to this purpos. but we are not
In 4 position to sav more What we know
1s that the States and the Centre and the
people 1t large are umted that more resour-
CLS are mecessary

The Opposition asked ‘How far will
this be meeting the demand of Rs 560
crores’ Tha 1s a hmited step but we have to
find methods and measures and take steps
to sce that the money required for a
luwdable purpose 1s found These are the
onlv steps that could be thought of as an
immediate measure and the attention and
the suggestions of the entirc House would
be needed for that

As my hon friend sad, we have alti-
mately to fall back upon our own resources
because 1n spite of all the work we have not
had much from the foreign countries To
the best of our knowledge we have only
received about Rs 55 crores uptodate so far
as foreign countries are concerned although
pledges have becn made for more  So, we
do feel that ultimately the nation as &
whole will have to rise up and face the
Crisis

Mr Bosu asked what steps have TR
taken by the Government to gear wp its
own machinery It 13a wvery correct gues-
tion and all I may say at present 1s that the
Government has made cortain ecopomy
cuts They may not work out mych, but
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in this yesr, for the whole year, it will work
out to about Rs, 50-59 crores. This is only
an initlal step and, at the same time,
attempts are being made to raise our sav-
ings. Tn the Fourth Plan it is expected that
our savings mav exceed the target of
Rs 759 crores and attempts will be made to
sce that they even go as far as Rs 1000
crores.

Regarding Tncome Tax arrears attempts
have also been made 10 realise them and
various administrative steps have been taken
and there is a hope that we mav be able to
collect over Rs 170 crores.

These steps should have been taken even
in the normal course of time bnt secing the
condition of the time and the exigency of
the time, T think it tikes priority and we
agree with the hon Members there.

1 think there is nothing much that re-
mains after this except (o convince the
Members thit we are ro more happy than
they in this  Onlv ope point T would like
to make Dav in and dav out the Oppo-
sition fears that the Government has some
political motivation  behind this  The hon
Jana Sangh Member said this isa *“Jan
Virodhi'. How far it is *Jana Virodhi', it will
not be far off for them to «ee. When our
colleagues in the Jana Sangh and the entirc
Opposition united {ogether in the last Lok
Sabha elections they were demolished com-
pletely and we came back with a massive
mandate, How far their charge is correct.
it is for them to vee and for the people
to judge . {Interruptions)

st ymmEare @A (974T) ¢
wa-faQe A @ &

sftueht geirer Qg AT A W
¥ a7 w7 Ay, 9T TgT g9 2
About the CPM Member, theirsis one
party whom I have failed to convince n
spite of all my best efforts 1 wonder if any
one can convince them 1 would only ask
them to look at their own house which they
Pa'lre done their very best to bring into
disorder and we have used all our united
efforts to retrieve the same. We cannot go
by their advice because we have to see what
the result has been and the whole country
has seen it for itself.

About hon. Member, Mr. Sarjoo Pandey,
p very venprable Member of this House,

ag
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he said : “Grere ghrardr oferdw
Frgdt 1wl AT wr Aw wrEAT YUY

srmar

If it was so, T am afraid, we would not
be here and you would not be just isolated
in one pocket It is not our profession This
Government has belief in profession and
action simultaneouslv and these things are
not said, they are done . (Interruptions)
which oaly the future can retrirve. I do not
know how far it is within your capacity to
show to the future that what vou are saying
is correct

Shri Chittabahu made same very impoi-
tant points He said - Never before has the
country witnessed this, either 17 Mr.
Shastri’s time or before that. He said, this
wae never done T can say this that never
before carlier~cither in the time of Shri Lal
Bahadur Shastri, or before—had refugees of
one crore come here into our country, sharing
our food, sharing our rations, etc and T can
say that this question had never cropped up
in the time of Shri Lal Bahadur Shastri or
Panditii, and so it is for us now to face this
particular problem ; that problcm has to be
met, has to be faced here and now.

SHRT C CHITTIBABU : They had
tightened the border security and not allo-
wed the people like you,

SHRIMATI SUSHILA ROHATGI :
He asked whether this is going to bea
permanent or a temporary measure. 1 may
assure the House that this has come asa
temporary measure, depending upon the
future Bangla Desh solution. But I may
say, it is not our intention to keep it per-
manent. So far as the futore is concerned,
we will, as and when necessary, come to
Parliament again. But 1 may say this now
that this is a temporary tax for the
Bangla Desh refugees

Then another criticism was made : Who
bothers about the poor ? May I remaind
the House that just 2 couple of days before
the Prime Minister left thc country on her
foreign assignment,—when the country was
passing through great stress,—-a  foundation
was laid for one of our biggest steel projects
in Salem ? Whom is it going to help 7 It
is the poor people whom it is gomng to help,
who will _ benefit from its production and
who will get employment, Therefore, I do
not think that such types of criticias dev
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[Shrimati Sushila Rohatgl]
serve more attention and I think we should
not be wornied about them. Then the ques-
tion of overdrafis of tre States was raised,
The States know how tv take care of them-
selves, We have also stressed that there 13
financial stringency and the necessary finan-
cial discipline should be there.

Mr. Venkatasubbaiah made certain
valuable suggestions Among other things,
he made one point that the collectron
charges involved may be more than the
collections, and so 1t does not come to very
much. All along I have been saying that
the collection charges will be only Rs. |
lakh and it 1s not much and so even that
point does not stand.

Finally, Sir, considermg the mood of the
country, considering the strong morale of ous
people, considerng the moral involvement
of our nation on this vital issue, and also
considering the fact that there 1s justice
for the disapproval of this measure, [ would
only request the hon Members to support
this Bill,

MR. DEPUTY-SPEAKER Shr: Vaj-
payee—not here Al right 1 will now
put Shri Vajpayee's statutory Resolution to
the vote of the House The question is :

“This House disapproves of the Rail-
way Passenger I'ares Oidinance, 1971
(Ordinance No, 17 of 1971) promul-
pated by the President on the 22nd
October, 1971."

The Resolutiom was neganved

MR. DEPUTY-SPEAKER * Now the
question is *

‘*That the Bill to provide for the levy
of a tax on railway fares, be taken into
consideration **

The motim was adopled

MR. DEPUTY-SPEAKER : We will
gow take up the clauses.
Clause 2 (Definitions)
MR. DEPUTY-SPEAKER : There is

an amendment to Clause 2 by Shri Indrajit
Gupta. But under Art, 274 of the Constifu-
tion the President’s recommendation had to
e obtained which he has not dong. There-
flore, it 1s out of order and cannot be oconel-
gired by the Howe, Thee is o0 oty
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amendment, Therefore, I now put Clause 2
to the vote of the House The question s :

“That Clause 2 stand part of the
ml’ A1)
The motion was adopted.

Clouse 2 way added to the Bill.

Clause 3 (Levy of tax on passenger fares)
MR. DEPUTY-SPEAKER  For the
same reason, Shri Bhogendra Jha's amend-
ment to Caluse 7 is out of order There 1
no other amendment. So, I will put Clause
3 to the vote of the House, The question
is *

**That Clause 3 stand the
Bill *

The motion was adopted

Clause 3 was added 1o the Rl

Clauses 4 to 8 and the Schedule were added
to the Bill,

part of

Clause 1 (Short tule and covmencement)

SHRI 8 N. MISRA (Kaunauy) . I beg
to move :
Page 1,—
after— line 5, insert—
“(3) It shall remain in force initially
for a period of one year but may be

extended for a period not beyond two
years”. (1)

MR. DEPUTY-SPEAKER * 1 shall not
put this amendment to vote.

Amendment No. | was put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is
“*That clause | stand part of the
Bill.”

The motion was adopted.
Clause i was added to the Bill.

The Emacting Formula and the Title
were added to the Bili.

SHRIMATI SUSHILA ROHATGI
I beg to move :
**That the Bill be passed”.
MR. DEPUTY-SPEAKER :
tion is :
“That the Bill be passed™.

The Lok Sabha divided ;

The ques-
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Division No. 5]

Awdhesh Chandra Singh, Shri
Basappa, Shri K.

Besra, Shri S, C.

Bhatia, Shri Durgadas
Bheeshmadev, Shri M.
Bhuvaraban, Shri G.
Chakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandrakar, Shri Chandulal
Chandrika Prasad, Shri
Chhotey Lal, Shri
Choudhary, Shri B. E.
Das, Shri Anandi Charan
Das, Shri Dharnidhar
Daschowdhury, Shri B. K,
Dhamankar, Shri

Dhusia, Shri Anant Prasad
Dixit, Shri G. C.

Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri I.. K,
Ganesh, Shri K. R.
Gohain, Shri C. C.

Gopal, Shri K.

Goswami, Shri Dinesh Chander
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K,
Harl Kishore Singh, Shri
Jamulurrahman, Shri Md,
Jeyalakshmi, Shrimati V.
Kadam, Shri J. G.
Kidaonappalli, Shri Ramachandran
Kader, Shri S. A.

Kapur, Shri Sat Pal

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Kinder Lal, Shrs
Kotrashetti, Shri A. K.
Kureel, Shri B. N.
Lakshminarayanan, Shri M. R,
Majhi, Shri Gajadhar
Majhi, Shri Kumar
Mallikarjua, Shri

Bade, Shri R. V.,

Bhaura, Shri B. S.

Chandra Shekhar Singh, Shri
Chaudhary, Shri Ishwar
Chittibabu, Shri C,

Chowhan, Shri Bharat Siogh
Goorge, Shri Varkey

Goswami, Shrimati Bibha Ghosh
Haldar, Shri Madhuryya

Ayes
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Mandal, Shri Jagdish Narain
Maurya, Shri B. P.

Mirdba, Shri Nathu Ram
Mishra, Shri G. S.

Mishra, Shri Jagannath
Modi, Shri Shrikishan
Mohapatra, Shri Shyam Sunder
Negi, Shri Pratap Singh
Oraon, Shri Tuna

Pandey, Shri Narsingh Narain
Pandey, Shri Sudhakar
Paokai Haokip, Shri

Partap Singh, Shri

Patel, Shri Prabhudas

Patil, Shri Krishnarao

Peje, Shri S. L.

Qureshi, Shri Mohd. Shafi

. Radhakrigshnan, Shri S,

Noes

Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri
Ramshekhar Prasad Singh, Shri
Rao, Shrimati B, Radhabai A.
Ray, Shri Siddhartha Shankar
Reddy, Shri K. Ramakrishna
Rohtagi, Shrimati Sushila
Roy, Shri Bishwanath

Sadhu Ram, Shri

Saini, Shri Mulki Raj
Sankata Prasad, Dr.

Savant, Shri Shankerrao
Sethi, Shri Arjun

Shambhu Nath, Shri
Shankaranand, Shri B.
Shenoy, Shri P. R.

Shivappa, Shri N.

Shivanath Singh, Shri

Shukla, Shri B. R.

Sohan Lal, Shri T.

Sonar, Dr. A. G.

Swamy, Shri Sidrameshwar
Tiwari, Shri R. G.
Unnikrishnan, Shri K, P.
Yvirbhadra Singh, Shri

Yadav, Shri Karan Singh
Yadav, Shri N, P,

Jha, Shri Bhogendra

Mehta, Shri P. M,
Mobammad Ismail, Shri
Mukerjes, Shri H, N.
Nayak, Shri Baksi

Nayar, Shrimati Shakuntala
Pandey, Shri Sarjoo
Pandeya, Dr, Laxmiparain
Parmer, Shri Bhaljibbai
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Pradhan, Shri Dhan Shah
Rao, Shri M. Satyanarayan
Saba, Shri Ajit Kumar
Saksena, Prof, S. L.
Shastri, Shri Ramavatar
Singh, Shri D. N.
Sivasamy, Shri M., S.
Solanki, Shri Somchand

MR, DEPUTY-SPEAKER : The result*
of the division is :
Ayes @ 89 ; Noes : 26.
The motion was adopted,

—

14.49 hrs.

STATUTORY RESOLUTION RE : TAX
ON POSTAL ARTICLES ORDINANCE
AND TAX OF POSTAL
ARTICLES BILL

X0 mMEHITOGT  qredy  (HEEi)
AT IA8A AEET, § wwoad FEAr
§ & ag @ wegafy aror 22 WAy,
1971 #t wenfyr s Fwgal 9% FX
sieqTRE, 1971 (1971 %1 wearRy o
18) %7 fazgaiaT wxdft &1

AMANT  JUTey  WgRg, otar &
qWe ¥ AHAIG §AY WgRY 7 g &
T A & ;e & fay g9 wia-
fowr arew, wfafiaa qar gz & fag
VI 7 990 wegRa @ fear awn
Fa% w97 93 faq of agh wga A
7y &1 wwie 4 fagw aw @
¥ # gfa A1 § sdt ag ¥ ww-
ak 1 o« ¥ gfz f oW W g
wwnagd § gfg A @ N
g swragar g 5 oo W N
/ALY WX AW & A9 gweAr § AT
W awar & wfa ar W s wggla
& o oft 3 7 ST fF awer W
T A N A 2w gg AT R fF
WUHTT &7 ¥6 queEaT & qurera § foaar
oY gre T[T 91 §HAT §, FIAT WIfgY
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¥ Fraelt weareil Y S mfF W,
g e A gt Sue A fear
g a1 1 & g 9T wrwew fear @,
2 FY FRAT A GHICH wrgt F w9,
gar, widt, 9 gw gy frar, @ d
9§ TEET §g9AN fear @ @1 gRTAN
frar &), afea 3@ & s=aT T T
P W fegaand 7 *<
sary FY a9 &t € ¢, Fendw & @A

fog 7 & ¥ s qry U §, IEHT EH
fadas s @ 1

AEFT IITETR HEIEY, WY dFA
g 15 mamax, ¥ ag ®IA AT A
AT 9T | 22 WAGEY, F) 4 WeARW
fAFrar mm, s ge A ader &
a%dt o4t | gaTTo 3 At ¥ mawg Al
¢ fr gCeTC qwear & awgm & fag
aTaeeE sy 4ug A %%, afF §9
faq gafar s € qra A @R g
adl FT AT, W 15 AFET aF W
awwrR @ faefeyr d wfefm o®
fexel #r wEwms gww  Ad &Y
¥R | W AT T@ AW AN GEAT
gfF I5agm<d g Wl sw Wi H
fam afafea s-fewel &1 sy fear
AT 41, 45 TE g 9FT, WIF I¥
wasg ¥ W o @

HAAIT I HEIEY, HHTC A §W
& @I oW drg &4 § R X dvw eqrdt
g, @il gl g1 e &€ amat §
gegrll I wgrdt § RT AE F 9@
qIw gArd @i & € faam awl &
weyrd 98 W @ g, 10-15 g q1FQ
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& q1% FT wAArd, w6 oA 20

ad & AFA & T N IED wHAd
weqrlt @ gar g gwR gfaww @
oI .awvﬁwam'rt, AT ﬁﬂl‘ﬁq

*The following Members also- recorded their otes ;

Ayes : Shri 8. N. Misra.

Noes : MWWMymvdesmm



